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CA 
 G.Mahashwsr & 99 others 	... 	Applicants in the min 

on the rile of the Tribunal 

And 

1 • 	Union of :India re7resented by its 3ecreLdr, ilinistry of.  

P2rsonnel & Tr-'3inin;. -South 3lock, New 3alhi. 

2 	Registr2r General and Census Commissioner, Ce 
tions, 'Govt. oVlndia, Ministr/ of Home Ar? G t  
Honsingh road, I4ewDelhi. 	 & 

The 3irec tar of Census Operations in Mndh 'Pra i 
553, Pioneer House, Somajiguda, Hyd. 

3tcte of Andhra Pradesh represented by, its 	 y 

to iovernment, Secretariat -Juildings, Hyde 
Respondent 

Counsel for the Applicants 	Sri. V.RaiaoPa1 Rdddy 

Counsel for the Respondsnts 	Sri. N.R.levaraj, Sr. g CG3C 

Sri. D.Panduran;a Raddy, Spl.. 
counsel for •.p.State 

O.A.No.1448/93 
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BETWEEN; 

Smt. K.Arun€ au 
Smt. A.VijayalakShmi 
Smt. A.Uma 
Smt S..Durga Kurnar 
Smt. S.Devaki Dcvi 
Smt. s.Sarada 
Smt. P?Mangamani 
Smt. C.Kanakavalli 
bmt. A.Lalcshmi 3al 
Smt. N..Kariaka Mahalaxmi 
Smt. M.BramararflD& 
Smt. P.Rajyalexrni 
6mt. B.avitri 
bmt. M.dhaga L.axmi 
Suit. A.Andalu 
V.Kajyalaxmi  

Smt. V.Radhamrna 
Sri Hussain Baig 
P.Rami Reddy 
M.Kamakrishna 
D.Chenna Isava Rao 
M.K.Qutbixldifl 
R.Balasundaram 
Fohd•  All Khan 
G.Sixhakar 
C.hajyalaxmi 
Ch,,Gopal 
P.Sudhakar 
G.Somasunder 
Smt. P.Mary Jan51 Kamari 
K.Duigaprasad Rao 
K.Malle.swara Rao 	.. Applicants. 

A N D 

The kegistrar General & Census 
Commissioner India, Ministry 
of Hocie Affairs, Govt. of India, 
2A, Zlansingh foad, 
New Delhi - 110 001. 

The Director of Census Operations, 
A.?., Ministry of 1-brat Affaixs, 
Govt. of India, Hyderabad. 	 .. Respondents. 

COUNSEL FOR THE RESPONDENTS: Shrj N.V.Rarnana, AddI.CGSC 

CORAM: Hon'ble Shri. Justice V.Neelacjrj Rao, Vice Chairman, 
H0n'ble Shri R.Rangarajan, Member (Admn.) 

contd. 
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M.A.No.123/94 in OA 1522/93 
and 

0. A. NO 1448/93 

/ 
ORDERS DT: 25.2.1994 

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN) 

The applicants in OA 1522/93 were engaged for 

1991 Census as Coders on a consolidated pay. Some of them 

were also engaged for 1981'Census. The applicants in 

OA 1448/93 were engaged both for 1991 Census and also 1981 	:1 
Census on a consolidated pay. The ennanernnt 	 - — 
_LJLJLLdCt Lasts for a specific period. All these applicants 

are now facing retrenchment as the contract period is going 

to end on the afternoon of 28.2.1994. The applicants in 
cyutaLLsdtiOn. 	je applicants 

in OA 1448/93 also prayed for  

- ot the age for consideration of their cases for the posts 

by the office of the Director, Census, Hyderabad. 

2. 	MA 123/93 is filed praying for a direction to the 

respondents to continue the applicants till the disposal o 

the OA 1522/93. 

it is not in controversy that the special work 
LH LP  

for census for which these applicants were enaged fa47% 

there for two to three years from the time each diknnitl 

census work is undertaken. These posts were sanctioned t- 

the end of February 1994;/ Thus, there are no sanctioned 

posts in regard to the work for which the applicants were 

4. 	But it is stated that out of 62 Dcnl€s nF D- 

.,..aj 'pcn CLOtS "race-s announced for. 	the office of the 

oontd.... 
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Director, Census, Govt. of India, Hyderabad. 29 posts are 

still remained unfilled and steps atre being taken or they 

are going to be taken for filling up those 29 posts. It 

is stated that many if not afi the applicants in OA 1448/93 

and about 50 of the applicants in CA 1522/93, are having 

the requisite minimum educational crualificatiOflaPreScrthed 

for the post of Data Entry Operator Grade-A. 4n view of 

their training, they can able to make 6000 depressions 

if not more. ''he respondents themselves prescribed fore-ia 

retrenched census employees the standard of 6000 depre-

ssions forappointment subject to the condition that their 

services will be terminated if they do not reach 8000 
depressions on the expiry ot one year ELDI!! LEIC LJOLC ¼J 

1.3.1994 and as the right to live 'which includes the right 

to living and the right to work iseu =444ciZatY goal of 

our CoflStitUtOflL we feel that it is just and proper to 

direct the respondents to allow such of the applicants who 

4-)a m4n4miim rn-ni4rnient for the nostsof Data Entry 
Operators,other than the ag 4, to work in the unfilled posts 

.-.f fl.a-n Enfrv 0nratnrs till reaular selectees are appointe 
On the inquiry, it is stated that it is possible to conduct 

the test on 15.3.1994 in reard to their capacities for 

making 6000 depressions to such of the applicants who are 

naina to exoress their willingness for consideration for 
adhoc appointment for those posts  without any right for 

regularisation and subject to replacement by the regular 
apoointees. it is eisa steteci trici. utai 

handed-over to 3hri IC.K.Sarma, Msistant Director in the 

office of the Director,. Census Operations, Hyderabad 

contd.... 



between 2 PM and 5PM on.2.8.,2.1994. In case the successful 

candidates are going to be more than 29, they have to be 

considered on the basis of their length of service. As 

such, those who are willing to give such applications have 

to give )the particulars in regard to their length of 

service and the respondents have to get it verified even 

before 15.3.1994 so as to take the length of service into 

consideration, if necessary. 

6. 	We feel that in the circdmstances it is just and 

Such of the applicants in OA 1522/93 and GA 1448/93 

who satisfy the minimum educational qualifications prescribe 

for the post of Data Entry Oprator Grade-A and who feel_1  

time, may apply by giving their applications to Shri K.K. 
us tie ireCtOr or 1 

Census Operations, Government lof India, Hyderabad between 

2 PM and 5 PM on 28.2.1994 and therein they have to state 
'I 

with regard to their total service for thecéxisus work. 

nxtkyxkaxaxtuflu The applicants can verify from the 
(c (tivtcft hctr& 

notice èatd-  to be fte&jn tHe office of the Director, 

Census Operations, Hyderabad in regard to the time and 

the venue of the test.iZecessity arises, they can even 

approach Shri K.K.Sarrna, Assistant Director on that day 

for any other particulers. In the oaner that Ha 4-n ha 
set, the letters 'X' and Y' or any other letter should 

not be interspersed in the lines. Result has to be 
auiuuriueu on 1.i•I94 ror the remaIning 29 posts or 

k

such of the posts that are remained unfilled on that date 

contd.,•  
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and the sme has to be published by way of .fixi-ng-t on 

the notice board of the office. Successful candidates 

can appraoch Shri K.K.Sarma, Assistant Director by 10 AM r- 

take the appointment orders and to report for joining. 

It has to be stated in the appointment order itself that 

the appointment is given in pursuance of the interim 

- -. - flarrh and thereby he/she will not acquire 
any right for regularisation and it is suujv 

'nn of replacement by regular appointee to the 
post of Data Entry Operator. as.cu.c---. 

7. 	The MA is ordered accordingly. These orders 
S IlL) U S - 	 - -- 4n GA 1448/93 also 

4-hp OAs for final hearing on 8.4.1994. 

AR.RANGARAJAN) 	 (v.NEELADRI ru½o) 
VICE CHAIRMAN 

) 	 DATED: 25th Pebruary 1994. 
Open court dictation. 

- 
- 	 &----.. - 	- -fl- 

To vsn 
1. The secretary, Xlinistry ot Personnel & Training, 

South Block, Union of India, New Delhi. 
2, The Registrar General and Cunsus Commissioner, 

Ministry ot Hothe an'äxfl, at. Zridi 	- - 
The Director of Census Operations in A.P., 	 - - - 
6-3-653, Pioneer House, Somajiuda, Hyd-482. 

The - @hieVSecrétary to Govt.,-State of A.P., 
Sécte tan at Buildings, Hyde'rabad. 

S. One copy to Mr. v.Rajagopa]. Reddy, Advocate, CAT.Hyd. 
One copy to Mr.N.R.Levraj, SR.CGSC, CAT.Hyd. 
One copy to Mr.D.Panduranga Reddy, Spl.Counsel for A.P.CAT. 
One copy to Mr.Y.Suryanarayana, Nivocate, CAT.Hyd. 
One copy to Mr.N.v.Ramana, Addl.WSC.CAT.Hyd. 

10, One spare copy. 
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TYPED BY 	 COflRED BY 

CHECKED EjY 	 APPROVED BY 

IN THE CENrAL Ai14INISTRITIVE TRIBUR!L 

rYDEcJEAD 3E:ICI•: AT 1-rYDERABAD 

TFJE ?04':4E J<.LJji'ICE V.IjEELADRI RAO 

TFL •F07'2LE ;:R, E0GORT}JI :MEMBER(A) 

TEE lION' I3LE UR/TcHANDhAsEm-uR REDDY 

/ 	
ME?;!iLER(JIJDL) 

PJD 

THE EC'T 1 13LE MR.R.RA1tARzk-7 : MEMBER 
(ADMN) 

Dated ;Q5_k_199 4. 

C RDEP/J . 

No: 1)3)4 

O.A.No. 

T.AJo,  

AdrnLtjted and Interim birectioris 
issueid. 	 ' 

6/ 111nr !i 'i/is 

Alloed. frJ 
Disp sed of with directions 

Dism ssed. 

rnsrnssed as' withdrawn. 

Dis. ased for Zefault. 

No order 'as- to costs. 	 - 
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